
(A') 

Serial 	 Office note as to 

No. of Date of 	 Order with Signature 	 action (if 	) 

Order 	Order 	 taken onR, 

r 

9-10-96 Heard Shri M. 	K. Mallick, 

l arned 	oounsE 1 	for the applicant 	ai 

hri 	zh k Môharity, lear ned 	e n i o r 

anding Counsel for the Resporents. 

:fter hr aring the learrd counsel for 

the rival parties, it. is nçQnside red 

- 	- - 	4 -4- 	4- 1-r- ,-' 	4- 	r 4- 4 - n L1-Le 	a Ly IQ yu J.LLLU 	 - 

raised by the Couriseib for both sides. 

The loan borried 	by the applicant fro 

the 	Ce ntral GoNernatent postal EmplOyeeSi 

o-cpe roti 	iety Limited of an amouc 

of .5,000/- (Rupees Five thousa) only 

pa:rble in 50(fifty) mrnthly equal 

flt5 is not EIISL Uted. It is also 

nOt djjutd that as on 30-12-19951, 

the applicant had paid a substantial 

portion oL the iastalnents leaving behiz. 

only R. 3, 410/- (upees Three thou-sand  

four hurred and ten) only for recover1. 

It i stated that applicant had not 

dr&.n his salary from January,1996 

naards and thus, the proposed recoverp 

tsr Arinexure-1, did çiot so far 

raterialise. Considering the small amoun 

of loan and considering the facts that 

there is no dispute about the intention 

of the ap1ic ant to repay the loan, the 

(iN 	follcwing orders are passed ;- 

Re sp ore nt NO. 2, w ho is the 

IJ ri iiç &1sui no uffice r 

RMQL, 
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taken on order 

all dedi.t only L.25O/-(upFes 

a hurred and fifty) only per 

nth from the salary payable 

on,  January,1996 to Uctoer,199 

5 release the balance amount 

salary to the alic ant wjthj 

ericd of four weeks from the 

te of rece ipt of a C 2 y of this 

Respondent N.2, in 

nsultation with the Central 
P Cis tal 

verr11TentL Employees Co-ape rati 

cciety btd. shall Calculate the 

intercst on the closing balances 

of each month after dedictio 

DL repaynEnt till 1-11-1996. 

RespoaSent 1\7 0.2, again 

aanu1tatj:in with the Central 

C verarrent lRostal Employees Co-

operative Scciety Ltd. shall 

recover the ba1are amount due 

alongwith running interst in 

uch a manner that the entire amo 

of loan aW interest will be 

rLc ave red f ram the aLLi ic ant in 

Laual monthly instalrents by 

31-3-1 997. 

U.A. is disposed of 

JO Costs, 
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fNi",  
Lhese orders have been passed after recdLrg 	 - 

the mutualconsent of the learned Counsel 

or the applicant Ivir.  Mallik and the 

learned senior St 	ing Counsel Mr.  Mohant. 

Cy of this orde be har.ed 

over to the counsel for both sides•  

mem
L 

bec(minjstrati) 

Order with Signature 


